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8bri Sonavane: Is there any infor-
mation with the Government as to the 
availability of radios costing below 
Rs. 120 and, if so, may I know how 
many sets there are and how many 
such radio licence fees have been 
paid so far. 

Dr. P. Subbarayan: I am afraid I 
will have to ask for notice for that 
Question. 

Acceptance of Defective Sleepers 

r Shri. Ram Krishan Gupta: 
Shr. S. C. Samanta: 

·122. Shri SUbodh Bansda: 
Sbri R. C. Majhl: 
Shri S. M. Banerjee: 

Will the Ministe.- of Rallwa,.s be 
pleased to refer to the reply given to 
Starred Question No. 817 on the 11th 
December, 1959 and state the nature 
of progress made so far in the com-
pletion of departmental enquiry into 
the allegations regarding the accept-
ance of defective sleepers? 

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): A state-
ment i3 laid on the Table of the Sabha. 
[See Appendix I, annexure No. 39J. 

Shrl Ram Krishan Gupta: At the 
end of the statement it is said: 

"It is regrettable that certain 
Railway Officers did not ap-
preciate the special features of 
the old and new rails at the 
initial stages of the case." 

In view of this fact, may I know 
whether any action will be taken 
against the experts who misled the 
enquiry held by the SPE? 

Sbri Shahnawaz Khan: Sir, certain 
fads have come to light a. a result 
of the enq ui£y held by the Depart-
mental Committee which was appoint-
ed to enquire into the matter. Its 
report has been received. That will 
be considered by th" Railway Board 
and v:e will take whatever appropri-
ate artion is needed. 

Sbrl S. C. S~ta: Sir, this ques-
tion was taken up a long time back 
and now, at last, in spite of the defecta 
pointed out by the, SPE, they are re-
cammending that some officers should 
be punished. May I know why a de-
partmental committee was set up and 
not any other commlttee? 

The Minister of Railways (Shri lac-
jlvan Ram): The recommendation of 
the SPE itself was that the matter 
should be proceeded with depart-
mentally and, therefore, a depart-
mental committee was set up to su/:-
gest suitable action against the offi-
cers. When the departmental com-
mittee went into the matter, they 
found that the sleepers supplied by 
the firm were according to the speci-
fications and there was no defect in 
the sleepers. 

SlIri Feroze Gandhi: May I kno .... 
whether it is a fact that the VI!1"Y 
officers who had reported that the 
sleepers were defective later on, in 
the course of this enquiry, said or 
were persuaded to say that the 
sleepers were perfectly all right? 

Shri Jagjlvan Ram: Well, Sir, there 
is no question of "persuaded to say", 
it is a question of facts. The sleeperr 
exist there and the specifications are 
also there. So, it is for the people to 
see whether the sleepers are accord-
ing to the specifications or not. 

Mr. Speaker: The han. Member 
wants to know why, if the same set 
of officers reported that the sleepers 
were bad, not· in accordance with the 
specifications, subsequently they said 
that the sleepers were in accordance 
with the specillcations. 

Shri Jag,livan Ram: As a matter ot 
fact, it has been stated in the state-
ment laid on the Table of the House: 

"It is regrettable that certain 
railway officers did not ap-
preciate the special featur"" 
of the old and new rails at 
the initisd stages of the case." 

That is a fact, and that is why thia 
matter assumed such proportions. Had 
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this fact been brought to the notice at 
the initial stages, that the sleepers 
were according to the specifications 
and not defective, the matter could 
not have proceede,i further. 

Shrl Fe ..... e G~: May I know 
whether the oftIcers who were autho-
rised by· the Railway Board in the first 
instance to report on the defective-
ness or otherwise of the sleepers were 
qualified engineers and they knew 
1heir job and they understood what 
exactly they were reporting? 

8hrl Shabnawu Khan: Sir, I would 
like to clarify this point and I hope 
the House would bear with me. The 
fact was that at the instance of the 
SPE a technical Committee consisting 
of a senior railway officer, who W8ll 
eonsidered to be an expert in the line, 
and a very senior oftIcer of the D.G.S. 
" D., who are responsible for inspec-
tion of sleepers, was appointed to en-
quire into the whole matter. They 
went into the case and reported that 
the sleepers were detective. Later on, 
the SPE asked the Railway Ministry 
to deal with the case departmentally. 
Since thl? "ase had proceeded and 
many questions had been asked in this 
House, a departmental enquiry com-
mittee wal appointed consisting ot a 
lenior raHway officer, an oftIcer from 
the Ministry of Home Aftairs and an 
officer from the office of the Director-
General, Supplies and Disposals (Ift-
'erruption). This Committee examined 
the whole thing and called many wit-
nesses betore them. They came to the 
conclusion that, in fact, the sleepers 
were not detective, they were up to 
the specifications and the technical 
eommittl?e which was appointed in the 
Irst instance had erred. 

The position is this. On the Indian 
Railways there are two types of rails 
that are used. One is the 90 lbs rail 
(Interruption). I am explaining the 
position. The point that was over-
looked was that there are two types 
of rails. One is the British standard 
IJII!cification rail and the other is the 
ftVised British standanl specification 

rail. In the British standard speci-
IIcation rail the bottom flange is a lit-
tle thicker with the result...... (l.-
terruption) . 

Shrl Tyql: Therefore, the sleept'r. 
are all right? 

Mr. Speaker: Order, order. Hun. 
Members are anxious to know what 
has happened to those officers who 
made an incorrect statement and 
brought about all this trouble. 

Shrt Shabnawu Khan: We are sorry 
that as a result of their omission to 
go into the case thoroughly all thia 
question was raked up (Interruption). 
We are going to take appropriat" 
action ..... . 

Shrl Tyql: Against whom? 

8hrt 8hahnawu Khan: Against the 
people who are responsible. 

8hrl Tyqi: Against the officers who 
made a wrong report? 

8hrt Shahnawaz Khan: Yes. 

8hri Tyap: Are we to understand 
that those officers who reported that 
the sleepers were defective will now 
be punished (Interruption) ? 

8hrl 8hahnawu Khan: We will take 
appropriate action. 

8hrl Fe ..... " Gandhi: May I know 
whether the officers who werl? memo 
bers of the technical commi ttee were 
highly qualified enginee ... of the Rail· 
ways, and whether the han. Minister 
expects this House to believe thllt 
these highly qualified engineers .to 
not know the difrerence between a 
90 Ibs. rail and a 100 lb.. rail, which 
we know? 

8hrl J"a,Jlvan Bam: I do not want 
the House to believe it prima facie, 
but the fact remains that that aspect 
of the question was missed by the 
officers at that stage. I have asked 
the Railway Board to fix responsibi-
lity as to why this aspect, whic·h w ... 
a very important aspect in the whc>ie 
question, was missed in the initial 
stages. 
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Shrl Ferose Gandhi: Will the hon. 
Minister be pleased to lay the reporL 
of that t<,chnieal committee on the 
Table of the House? 

Mr. Speaker: Is he referring to the 
first gne? 

Shri Feroze Gandhi: Yes. 

Shri Ja,jiYan Ram: Sir, I am e,1-
tirely in your hands. That report 1< 

not a separate report of the technical 
committee. When the Special Police 
Establishment were investigating the 
matter they want,'d some technical 
officers to be associated with theif' en'· 
quiry to assist them, and one r~ilwa/ 
officer was associated or given to the 
Special Police Establishment foc maK-
ing a technical appreciation of the 
matter to the SPE. The report of the 
SPE that the sleepers were ddectivE" 
was based on the advice of that offic'l·. 

Sbrl Feroze Gandhi: Will he place 
it on the Table? 

Shrl Jaejivan Ram: I am .ayinl', S.ir. 
that I am entirely in you~ hands. wh,,· 
ther that report should be placed on 
the Table at the House or not. 

Shri Ferose Gandhi: Why .hould 
Ministers. Sir. always try to place the 
Speaker in an awkward position! 

Shri Narasimhan: Sir, I would .u~­
ge.t that both the reports may be 
placed on the Table. 

Shri .. e .... e Gandhi: We can th~n 

have a discU8iion. 

Mr. Speaker: All that the hon. 
Minister evidently means is that it ~ 
a report that has been .ubmitted to 
him, a departmental report. What :s 
the secrecy about this! 

Shri Ja&'jlvan Il.am: There i. no 
question of secrecy or anything of that 
sort. Uptill n'ow the procedure has 
been that the reports ot the depart-
mental committees as such (Interrup-
tions) have been treated as depart-
mental matters and have not been 
placed On the Table ot the House. 
Theretore. I want to point this out. I 
am not taking the plea that there ia 
BD7thin& oecret or which thoul4 1M 

kept secret from the House or tilAt 
there is anything of a nature that 
may be kept .ecret in public intereat. 
That is not my plea. But whaL I am 
urging for your consideration is this: 
that uptill now. the convention has 
been that the reports of departmental 
committees have not been placed on 
the Table of the House. (Inte~ruption) 

Mr. Speaker: Order. order. Ma~ I 
iuggest one course? A nllmbe!" of 
hon. Members are anxious to know 
the positJOn. Their apprehension Is 
that the first set of persons who ... l:l. 
that they were not on the sp~cifica­

tion are now, because of another set 
ot people in the same department. 
going to be punished for their honest 
expression of opinion. Tha.t is the 
point. But if the hon. Minister 
agrC'es, I may appoint the Estimates 
Committee or a section thereot to go 
into this matter-both the.e report.-
and then come to an independent 
conclusion. Why .hould they not do 
so? No impression ought to be crea t • 

ed that it one officer has honestly 
tound out a mistake in a depa.-tmental 
work another officer. subsequently. In-
.tead of agreeing with him. fines hlrr. 
or suspends him or takes punitIve 
action against him tor having don,. 
the duty. That is the impression 
gaining ground in the House. There-
tore, if the han. Minister has no 0\-
jection the matter can be referred to 
the Estimates Committee. Let botll 
the repocts be placed betore them ... 

Shri Ja&'jIVlUl &am: I am afraid that 
what you have sugge8ted- . 

Mr. Speaker: What is wronl witll 
that~ 

Shri la&'jlvlIJl Ram: I am not ~­
gesting that there Is anything wro",. 
It is for your consideration whether 
you are not going to set up a p~c 
dent and what effect it wll1 have on-
(Interruptions) . 

ShrI TJ'a&'i: It will stop corrupti-. 
and it will stop inelftciency aiId all 
lbat, 
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Several Hon, M.mbe.... Toa_ 
Mr. Speaker: I will allow a half-

an· hour discussion on this. 

Shri Vajpayee: Without the ,.pports, 
the discussion will not be of u.e. 

Shrl Braj Raj Singh: What about 
the suggestion of the Estimates Com-
mittee? 

Shri Tyagi: We demand a report. 

Shri Jagjivan ~m: The posItion i. 
like this. When the SPE investlg&tes 
into a case which is given to them 
by the Ministry, there ure three 
courses open for the SPE. After the 
investigation, either they submit the 
final report and they say there is noth-
ing in the case and the case may be 
closed. The other course for them 
i5: to recommend that the case Justi-
fies a prosecution of the officers can· 
cerned or the party concerned in a 
court of law. The third course for 
the SPE is to say that "we have in-
vestigated the matter and find that 
there is no case for prosecution, but 
departmental action may be taken". 
Now, these are the three possible re-
commendations which the SPE can 
make after the inve.tiiation ot 8 " ...... 

Take the contingency where the 
SPE recommends prosecution in .a 
court of law lind the court ,01 .llI.1f 
holds that Ute c!lnclusion. at .. the SJio. 
on Ute: advice at tecbrtir.al o/IIcerJ ..u 
well WIJ not co~ anel..tbe cue 
ends in acquittal. What will be the 
procedure in ·this Houae then? 

I!IIlrI Hap ..... y: That I. not the 
pOiIition·'llo4r'. 

Sbrl .J .. #RD "III; I am submittiIla 
the Pllint.\O the Chair. ·It is for your 
considerati_ ·1 .am IlivinI _ 
analogy. The analoeY .Ia ·more.or lea 
similar to the analQeY of the enquiry 
commiUee. .. 

Itllrl ,era.. 081111111: Sir, 1 nile a 
point at· o"lIer. 

SbrI Jae~lv"'Bam: I have not 
IInlahecl. (1nt.,.,....ei.oft). 

a . ....-: I wfil . live retrospee. 
tin efl'ect til the point of· onMr. 

Shrl JagJiv8D Ram: My submissioa 
is this. Fortunately in this case the 
departmental enquiry was not by 
officers ot the Railway Ministry only_ 
It was a departmental committeE' con-
sisting of three officers of three differ-
ent Ministries Two Ministries were 
concerned with it. The Home Minis-
try was not dir('ctly concerned but 
it was associated With it in view of 
the facl that offic('rs of two Ministries 
weT£' involved in it. That depart-
mental commitlt'l', af1('r thorough. 
examination of the report of l.he 
Special Polic" Establ ishrncnt and 
technie:J.l appreciation. came to the 
conclusion that the ('harges do not 
gtand. 

Now. what is to be done? ~ I 
have said. where departmental actions 
are taken on considpration by a com ... 
mitteC' of three officers, whether the 
matter has to be submitted to the 
Estimates Committel' or whether it i. 
to be seen by you is a matter whicll 
will raise precedents and that il • 
point for your consideration and the 
consideratian by the Hou.e. 

Mr. Speaker: What is the point at 
order? 

Shri Feroze Gandhi: The point ot 
order is this. The Cabinet Minillter 
in charlte of the Railways said t"at 
the House must consider what efreel 
it will have on the prosecution whO'll 
the case comes up before a court of 
law. But, at the same time, the 
Deputy Minister of Rail_y. Juos 
stated just now that he is going l!> 
punish that officer. Now, wqat efreCt 
will that have on the prosecution is 
a court of law? . 

81lr1 JaeJlftn Bam: I am sorry. 
am jllst correcting that. I have not 
laid .... ha t e1!eet It will ha ve on tile 
prMeeution. 

8br1 Feron Gu4lil: My third JIC)iM 
i. that 'the hon. Minister said thab he 
i. in the hands ot the Speaker, to 
which I said that we should not put 
the Speaker in an awkward poeltkJa. 
After that,' the Speaer made a auc-
ftStion. Why Dot the Iallll. IIlnJda 
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accept what the Spe&ker has suggest-
ed? What harm can there be to the 
Estimates Committee examining it? 
The Speaker has made the suggestion. 

Shri Tyagl: May I remind you, Sir, 
of the procedure which you yourself 
have laid down? 

Several HOD. Members: rose-
Mr. Speaker: 

observe order 
point of order! 

Han. Members 
before raising 

will' 
any 

Shri Tyap: What is the procedure 
of the Estimates Committee and the 
Public Accounts Committee? They 
are the biggest bodies elected by 
Parliament. They are by themselves 
entitled to call for any papers from 
any Ministry for examination. That 
is their right. We are not giving any 
additional right. If we ask the Chair-
man of the Estimates Committee to 
summon them, they cannot refuse to 
eome. So, that right is inherent. 

The MInister of Finance (Shri 
1I0rarJI Desai): May I know whether 
the right of the Committee extends to 
getting secret papers and confidential 
papers? 

Some Han. Members: They are not 
secret. 

Shri Sonavane: May I know whether 
it would be in order to convert this 
Question Hour into a discussion or 
a debate? 

Mr. Speaker: The hon. Minister has 
raised some points, he has referred to 
the various cases or the various re-
commendations that may be made by . 
the Special Police Establishment. One 
of them, as he said, is this. If there 
should be a prosecution launched, the 
court may disagree, with the findings 
made earlier. So far as the court is 
concerned, that is an independent 
organ and we are bound by the 
decision of the court. The other one 
relates to the executive authority, 
There seems, to be a conflict between 
one set of people who say that the 
,ieepcrs are bad and so on and another 
let. of people who came in later and 
J8icl. "No, .,no, They committed a 

mistake". The hon. Deputy Minister 
said that they are considering th .. 
question of punishing those people 
concerned. Nattn'ally, the House is 
agitated over the point that one set 
of people who did the right thing are 
being punished by another set of 
people who want to cover up the 
departmental work. That is what I 
understand seems to be agitating the 
minds of the hon. Members here. 

In the circumstances, I suggest this. 
This is a matter referring to sleeperd. 
It is suggested that it is merely a 
question whether in the discharge of 
one's duty an officer does a right 
thing or not and it is a departmental 
matter over which the Estimates Com-
mittee may have no jurisdiction. 

Shri JarJlvan Ram: Sir, I would 
just like to clarify one thing here. In 
the last paragraph <If the statement, 
it is stated that in the initial stag"" 
this aspect of the technical apprecia-
tion was missed, and I have suggest-
ed to the Board to fix the responsi-
bility. It does not necessarily mean 
only the officer who was associated 
with the investigation of the S.P.E., 
because even before that, when the 
matter came to my notice, an atmos-
phere was created that the sleepers 
were defective. At that stage also it 
was incumbent on some officers 
associated with that work to make it 
clear whether the sleepers were 
defective ·or not, but they missed the 
technical aspect at that stage. So tar 
as . this particular officer wllo was 
associated with the S.P.E.'s investiga-
tion is concerned, there is nothing to 
enquire into, to fix the responsibility. 
When I asked the Board to fix the 
responsibility on the officers, it relates 
to a period much before the investi-
gation by the S.P.E. started. There-
fore, prima facie at present, there :, 
no intention of punishing this parti-
cular officer, but to fix the responsi-
bility at the initial stage when this 
thing was in the air that the sleepers 
supplied by a particular firm were 
defective and some officer knowingly 
accept.ed them. 
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Shri SODavane: What about my 
point of order? 

Mr. Speaker: There is no point of 
order in that. I am prepared to 
spend the whole Question Hour if it 
is an important question and I will 
allow a number of supplementaries. I 
am trying to find out wha.t exactly 
Is the best method to remove all these 
difficulties that have arisen and have 
crept into the minds of the people. 
One hour is as good or as bad as 
another hour. 

Shri Fer ... e Gandhi: I would like to 
draw your attention to the two con-
fticting statements that have been 
made by the Deputy Minister of 
Railways and the Minister of Rail-
ways. The Minister has said that he 
has asked the Rail way Board to find 
out whether a prima facie case exists 
against the officer, whereas the 
Deputy Minister has definitely stated 
that they are going to punish the 
officer. 

Shri Shahnawaz Khan: That is 
wrong. I only said, "We are examin-
ing the question and appropriate 
action wC)uld be taken". 

Some Hon Members Tose-

Mr. Speaker: I am not going to 
allow any more questions; there will 
be a half-hour discussion. 

Shri Nag:! Reddy: There is another 
important aspects of this question 
which has not come out. 

Mr. Speaker: I have allowed too 
much time to be taken away by a 
.ingle question; this matter can be 
discussed for any number of hours. 

Shri Ildpal Singh: You are aware, 
Sir, that several questions have been 
tabled in the last 18 months or so 
oVer this matter in both the Houses 
and very serious considerations are 
involved. After listening to what the 
Minister and the Deputy Minister 
have said, all the more do we think 
that we must have the report placed 
on the Table of the House, not only 
extracts, but the whole report from 
the beginning to the end. Tbis. has 

been exercising our minds for 18 
months and we have been misled. 
The headline has always been 
'defective sleepers', but now we find 
that it is not the sleepers, but the 
keys that are defective. 

Mr. Speaker: I do not want to· 
create a precedent without lookine 
into these matters. The hon. Minister 
says it is a departmental enquiry. I 
shall look into the matter whether 
it ought to be placed on the Table 
of the House or not and come to a 
conclusion. If I am satisfied that it 
must be placed, I shall direct it to. 
be done. 

Some Hon. Members Tose-
Mr. Speaker: I am not going to 

allow any more questions; merely 
because an hon. Member has tabled 
a question, he has no right to put a 
supplementary when the matter has 
been thoroughly thrashed. 

Shri Hem Barua: What about your 
suggestion that the Estimates Com-
mittee should look into the matter? 

Mr. Speaker: I have not yet decided 
Of course, if I come to that conclu-
sion, I can myself order the Estimate:; 
Committee to take up this matter. I 
shall look into it and come to a con-
clusion. In the meanwhile, if any hon. 
Member wants any clarification, I 
have no objection to allow a half-
hour discussion. 

Shri Jalpal Slnrh: I am grateful to 
you for that, but what can we discuss 
without facts being placed before the 
House? 

Mr. Speaker: I shall look into the 
matter whether those reports ought 
to be placed on the Table of the 
House or not. Next question. 

Gandak Project 

[Pandit D. N. Tiwari: 
'1231 Shri Bishwanath Roy: 

. Shri Bibhnti Mlshra: 
Shri Jbulan Sinha: 

Will the Minister of Irription and 
Power be pleased to refer to the reply 




